CAN

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

L2 & 4
0.2.1185/93.) - Dt. of Decisien : 10-12-96.
A.Vema Reddy i‘ .. Applicant.
|
Vs 5
1. The Centreller ef DefenceAcceunts :
506, Anna Salai, Teynampet,
Madrak-18. i
2. The Centreller General ef Defence
Acceunts, West Block=5,
3. The Financi§1 Adviger,
Defence Services,
Min.of Defence,
New Delhi- .+ Respendents.

Ceunsel for the'applicant : Mr. V.Krishna Rae

Ceunsel for the Resperdents : Mr. N.V.Raghuwwa Reddy, Addl.CGEC.

CORAM:

1

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

THE HON'BLE SHRI B.&. JAI PARAMESHWAR : MEMBER (JuDL.,)
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CRDER {
ORAL ORDER (PER HON'BLE SHRI B.S.,JAI PARAMESHWAR : MEMBER(JUDL.)
f
Heard Mr.€.Krishna Rae, learned ceunsel feor the applicant

and Mr.N.V.Raghava Reddy, learned ceunsel for the respendents,

2. Between 8~2-86 te 16-10-8% the applicant was wekking as
Assistant Acceunts Officer( R.Ne.1024) i, the effice of the

DCELA, BB@LE_Hyderabad. fDur:ing the s2id peried he “E:Md certain
acts :%?ﬂégzgééégighéguty and miﬁconductgﬁfor'which}a charge

meme was served:to him vide memogandum ﬁo.AN/II/BOGG/AVR Gated
3-12-91, On 31-1-9%’the applicant submitted hisrepres=ntatien

te the charge méma. A miner penalty was @under Rule 16

CCS (CCA) Rules, 1965, He has submitted his explanatien dated

1M =1=07_ Cn that hanis _he, mas_ovugjshed hvy tha discrinlinarv
autherity vide erder/dated 16-04~%2. The punishment impesed en

the applicant reads §s fellews:-
“New, therefere, the undersigned, taking a lenient view,
impeses the penalty ef WITHHOLLING OF INCREMENT OF PAY FCR A
PERIOD CF SIX MONTHS WITHOUT CUMULATIVE EFFECT en the said
Shri A.vama Regdy, AA O (R.§ter Ne.1024 -~ Acceount HNumber
8296934) and erder accerdingly”.
3. Fgainst the said erder of punishment, the applicant preferred
an appeal.yThe FRpelkxsxxEukkmxkiy appeal wgs dismissed and the
N e,
)
punishment was cenfirmed. Against the said erder eof tpe sprellate
autherity, an appeal wgs preferred te the Financial Advéser,
,r/
New Delhi s.tegd 3-8-93, Négfit is submitted by the learned
standing ceunsel fer the respendents that the review appeal

wes alse rejected,

4. This Oa is filed praying the Tribunal te set‘dside the
punishment ef cteppage of increments passed by@}he autherities

as mentioned above, (:5

S. The applicant in his CA submitted thatheycarried eut eral
pressure
instructiens ef the superjers, that he @d(z..ef '}work during the

relevant peried and en that he ceuld net verify the NBSveuchers. §
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6. In the ceounter affidsvit it is submitted for the respondents

~ pressure ef—
that even though there was EfxxeWQrk during the relevant peried

that was net for the applicant to give a ge-kbyecer ignere the
- Vaasy
precedure te be fellewed ss per the rules, that his -emmicelen
that he carried eut the erzl instructiens ef his efficial
superiers is nof acceptablg_that the applicant being
' howe.

responsible superuisery level Officer could notL;eceived such \
.
eral instructiens witheut obtainﬁng cenfirmatien as fer as

pessible in accerdance with the gecision Ne.2] belew Rule 3 CCS
(Cenduct) Rules, 1964 thatftherefurq the versioen ef the applicant

that he carried out eral instructions ef the higheqkfficials is

Wt by failing
far from truthlﬁniiungﬂ to fellew certain prescribed precedure,

pensien |
REXKRIEIMRAXRIRAKPRLW AS 40 authorised te %3ndicate Bank NE—RREX

extensien —
Jonoeésnorr ~anntars in respect of some unautherised persens

resulting in epening oféxnni—zmlnt’accounts and/kuax payments,
i i
that an empleyee of the S.B extensien ceunter thereby

fraudulently withdr&% Rs.21,254/~-|frem the acceunts ef eight
L 7 Qasaires Ll —
decegsed Pensiéners and froem anttheﬁ-e&ght acceunts o%&pensioners
W,
who'aiﬁgtﬁx.had acceunts *9 othel Public Sect&tn Benks, thatbthe

~

wreng autherisatien ef pensien by the DPDO's Office in such cases

w — e Y
"E’ - R L N -\_-...._-.._'.-._a:...s...:_ —mamadrias el ava anthard el nn

pension te the Banksand not due t9 not allewing, the applicant
sufficient time to ;xercise the checks, that the applicant sheuld
have breught t§ the netice Of-ﬂg; the eofficial supefiers in
wg}ting. if he had any practical -difficulties in getting NBS
veuchers. Thu$ the respondents:igg&ified the punishment

impesed en the applicant and pray for dismissal ef the OA,

. |
7. Heard Mr.V.Krishna Rae, learned ceunsel for the applicant

and Mr.N.V.Raghava Reddy, learned ceunsel fer the respcndents,

8. Frem the materigls placed en recerd, we are net dbl%to
!
ceme te theFonclusion that the applicant had acteéd s per the

eral instructiens ef the efficial superidé%. As centended by

the learned standing ceunsel fer the respendentg a failure en

i
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the part ef the applicant te check and verify the NBS vouchers
vy '1« ™ \)’\nd}\.o..u?\_-'

rad‘resulted in S eﬁtﬁﬁﬁm&&ﬁkﬂn by the Bank empleyee. and

et

‘ﬁhe autherities while impesing the punishment-;k the applicant
LE

Honn!
have taken a lenient viuwzl?e find ne regsons to interfere with
-

the punishment. l

9, We gre satisfied that the autherities befere impesing

!
the punishment en the applicant have censidered the responge )
of the applic§nt on merits ané have ceme te the cerrect

cenclusien, ' i

Guve_ .
10. Hence, there &s ne meritg ipn this OA and thc CA is liable

S

teo be dimissedﬂccérdingly it is dismissed. No erder as te

cests,

gy ~— =

(R. RANGARAJAN)
_ MEMBER(ADMN. )

J; f“q,‘!

Dated : The 10th Decemb 199
__________ mber 1 96, :bV&‘?f”J”“”/é) 1
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Copy tos=-
1. The Controller of Defence Accounts, 506, Annasalai,
Teynampet, Madras.
2, The Controller General of Defence, Accounts, West
Block~5, R.K,Puram, New Delhi,
3. The Financial Adviser, DeLence servicps, Min. of
Defence, New Delhi. i .
4. One copy to sri. V.Krishna Rao, advocate, CAT, Hyd.
5. One copy to Sri. N.V.Raghava Reddy, Addl.  GSC, CAT, Hyd
6. One copy to Hon'ble Mr. B,S.Jal Parameshwar, JM, CAT, Hyd
7. One copy to Litrary, CAT, Hyd,
8. One spare copy.
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